It 4. S1.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

G1.50.-31.Te1.-31.-20082022-238217
CG-DL-E-20082022-238217

AETHTIT
EXTRAORDINARY
AT | |—ave 3—39-97% (i)
PART I1—Section 3—Sub-section (i)

AT & TFTiAT
PUBLISHED BY AUTHORITY

¥. 568] 7% Taeelt, EeafaaTy, sTed 18, 2022/9Tavr 27, 1944
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FIRAIRE FE AT

T2 foeedT, 18 3Rrea, 2022

qTHL. 643(30).—FET TR, FuAt Afafaaw, 2013 (2013 #7 18) it g 469 F IAYTT
(1) 3f¥ ITLTT (2) F AT TST T 3, 91T 4, 81T 5 T ITAT (5) 37T ITLTT (6), T 6, 41T 7 Y
STETT (1) ST ITYTT (2), 97T 8 Fit ITETT (1) 3T ITITT (2), 91T 11 Ff ITERT (1) F @2 (F) 3T
gT (T), 9T 12 &t ITITT (2), ITLTT (3), ITLUTT (4) 3iT ITETT (5) 3T ITLTT (9), &y 13 &t
STETT (3), STLTT (4) 3T ITETT (5) F TLqH, GRT 14 T ITATT (2), =T 17 it T (1) 30T &1=T
20 T ITETT (1) 3T ITETT (2) T T&T RN HT TIRT Fd g, FHar () 2w, 2014 #7 &7
Terrer e & forw Aeferfaa e s 8, sraia-
1. Tt A i< W, (1) =7 st a1 wterg 98 Fuet (R dew e Fem, 2022 21

(2) T TSI H T TR T aE T TG g0
2. ot (e 7w, 2014 9, =9 255 % Ta1q, Reteied [ saerod e ST, seaiq-

“25%. FHOHT o TSTEEIohd HIATAT HT Wl TATI

(1) TSR, THHIT21 9% 309 FLTS 5 TR AT TEATAST o LT TL, FHIAT o Loreeiahd
FTATAT o T T ZIT DT AT AT 12 ¥ ITET (9) F TSI 6 forw et a7 sa=r arferat
#i Iqreafa § Sred 3% I wETad B4a g, S Uoeeidd wraad w1 Siids FearaT
FETUIT ST UH FATIA o o0 w71 qiere St ggraar ot o g, Tie sqoferd gn
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(2) TS, wifds Faamad & TSl & oo dudt F o w1 F 99 & awd| #
THHU21 9T FIEe 30 0 T&qTasT i STgi 376 el ahd Hiaidd (#0d § I §i & ATTTri
T fafaaa s fohu T 36 Aifaes Seamad & S0 U 37U 0 UF 9d T J94T Fed are
FTEATASIT &1 TAFT % &7 Td qATIT FRT THehT ATHIOERAT il S Fd & (o0 geaqrasy o
ST
(3) TioreeT™ o A TeATIe F THT FHIAT F AT FATAT FT UF BT T
(4) sttt gemas £ R Feferfea saf@em & G i srosft, seai-
it & Woreia Frates F wifas g o fad:
FIAT T ATH ST H AU
THETU21 RERlE & Aqa FAAT o TOTELd HIATAT HT T AaH IqT:
FIAT 3 TSI GIET ST JTTERTE O T a1
FAT o TIOTESTT T ATH:
TRIEERT FTATAT & AITdH TATIT il LA it I 37 997
AT =g F AT T FT A
TALTeAT & 9T IuTsd SAT<h T 41T, ITQ FIL 8l
(i) AT
(ii) T =7 97
(iiii) SITETET T
(iv) T F AT Fae, TS AN T
8. fooquft, afe #r< 2n:
9. HoTd TEATAN:
(i) TETHI/FRTERT/IEETT & AT & TSEdd HEATAT & HT [FATHE/ AT FHTL/AATI =T
JHTOTI T I
(i) TSTELIHA FATAT 6T Bl
(iii) SUTsg AT FHT TF-THTOG =T 9, T(S FIE gl
MEIEERESIEEH
qIE: TEATAT:
T

N o o s~ 0N~

QITER T O o 97

TETE T AT 3T Ia=TH

(5) STET FAAT T TSTELIHT HIATAT THT HLAATSA A AMCH I TTH Fled TAT TH T FA § TEH

TE! ITAT STAT &, a7 TIeeTe, SIS FIT A1 a9 U1 % TAT el 7, I ArerT F q7F

Trfed Ao o FueAt w7 9T FOA F ST ¥ geT fRAT U 997 399 A AU Fd go

T FEATAST AT HIE g, Al TIAAT ATZT SO T¥ATIEA T ATARIH it T 248 F I
ATETE AT FTAATEN LA F Tged AT 0l AIg & q 14 (o o HIae 71 S[r)”

[®T. &. 1/13/2013-F 0. V, 9TT.IV]
HAS qT0eF, 946 994

foroqur: g7 e WA % TSI, SAETET, 9 2, @ 3, SU-g% (i) # . aranf. 250(3), ae
31 AT, 2014 ZTRT 1T o0 7T 9 T &/, 291(37), < 08 =18, 2022 g ifaw are gerrtera fohar
T
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 18th August, 2022

G.S.R. 643(E).—In exercise of the powers conferred under section 3, section 4, sub-sections (5) and (6)
of section 5, section 6, sub-sections (1) and (2) of section 7, sub-sections (1) and (2) of section 8, clauses (a) and (b)
of sub-section (1) of section 11, sub-sections (2), (3), (4), (5) and (9) of section 12, sub-sections (3), (4) and proviso to
sub-section (5) of section 13, sub-section (2) of section 14, sub-section (1) of section 17, sub-sections (1) and (2)
of section 20 read with sub-sections (1) and (2) of section 469 of the Companies Act, 2013 (18 of 2013), the Central
Government hereby makes the following rules further to amend the Companies (Incorporation) Rules, 2014, namely:-

1. Short title and commencement.— (1) These rules may be called the Companies (Incorporation) Third
Amendment Rules, 2022.

(2) They shall come into force from the date of their publication in the Official Gazette.
2. In the Companies (Incorporation) Rules, 2014, after rule 25A, the following rule shall be inserted, namely:-
“25B. Physical verification of the Registered Office of the company.-

(1) The Registrar, based upon the information or documents made available on MCA 21, shall visit at the
address of the registered office of the company and may cause the physical verification of the said registered
office for the purposes of sub-section (9) of section 12, in presence of two independent witness of the
locality in which the said registered office is situated and may also seek assistance of the local Police for such
verification, if required.

(2) The Registrar shall carry the documents as filed on MCA 21 in support of the address of the registered
office of the company for the purposes of physical verification and to check the authenticity of the same by
cross verification with the copies of supporting documents of such address collected during the said physical
verification, duly authenticated from the occupant of the property whereat the said registered office is
situated.

(3) The Registrar shall take a photograph of the registered office of the company while causing physical
verification of the same.

(4) The report of the physical verification shall be prepared in the following format namely:-
Report on Physical Verification of the Registered Office of the Company:
1. Name and CIN of the company:-
2. Latest address of the registered office of the company as per
MCA 21 record:-
3. Date of authorisation letter issued by the Registrar of
Companies:-
4. Name of the Registrar of Companies:-
5. Date and Time of visit for physical verification of the registered
office:-
6. Location details along with Landmark:-
7. Details of the person available, if any at the time of the visit-
(1) Name:-
(if)  Father’s Name:-
(ili)  Residential address:-
(iv)  Relationship with the company, if applicable:-
8. Remarks if any:-

9. Documents attached:-
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(i) Copy of the agreement/ownership/rent agreement/No Objection Certificate of the registered office of
the company from owner/tenant/lessor:-

(if)  Photograph of the registered office:-

(iif) Self Attested ID-Card of the person available, if any:-

(iv) Any other document(s):-

Date:

Place: Signature

Name and Designation of the official
with official address.

(5) Where the registered office of the company is found to be not capable of receiving and acknowledging all
communications and notices, the Registrar shall send a notice to the company and all the directors of the
company, of his intention to remove the name of the company from the register of companies and requesting
them to send their representations along with copies of relevant documents, if any, within a period of thirty
days from the date of the notice before taking further actions in accordance with the provisions of section 248
of the Act.”.

[F. No. 1/13/2013-CL-V, Vol. IV]
MANOJ PANDEY, Jt. Secy.

Note:  The principal rules were published in the Gazette of India, Extraordinary, Part-Il, section 3, sub-section(1)
vide number G.S.R.250(E), dated the 31 March, 2014 and last amended, vide number 291 (E), dated the 8™ April,
2022.
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